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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.5.No,1388/93 Date of Orders: 27.,1.94
BETWEEN 3
D .Sl.lbba Raov o Applicanto
’ . AND
** yaerapaa,” T - -

2. Post MasSter Geéeneral, A,P.SR,
Ashok Nagar, Kurnool, '

3. Superintendent of Post
Offices, Kurnool Diwvnm,

Kurnool,
4, Post Master, Kurnool, H,O, «« Respondents,
» 11
Counsel for the Applicant «« Mr.P.Rathaiah ;
- Counsel for the Respondents e+ Mr.V.Bhimanna _ N
.
CORAM :
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HON'BLE SHRI A,B,GORTHI : MEMBERADMN,) - - \

HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JUDL,)
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1. Director of Accounts, Postal, Hyderabad.

?{, Post Master General, A,.P.5.R., Ashoknagar, Kurnool.

3. Superintepdent of-Post_ OFfices, Kurnool Division, Kurnool.
. -4« Post Master, Kurhool, H.0. ; = .. :..

" .a§;oaﬂaesgapy to Sei. P,Rathaiahy advocate, "0Oilsukhnagar, Hyd.
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Order of the DiviSion Bench delivered by

Hon'ble Shri A,.8,.Gorthi, Menmber (Admn,.),
-+ The: grievance of the applicant-is against

the respondents actien in revising the pay fixation of the
applicant and the proposal to effect the recevery of the

e mm— ez —eew miswmwpLCE BL K5 TIUSUZ=; ) His

ety
prayer is that, the impugned proceedings be &i&.—sﬁed and a

-

direction be given to the respondents not to.recover the
so called excess amount from him, At the time of admission
an interim direction was giveh to the respondents not to

recover the allggéd excess paid amount,

2. M;.V'.Bhiménna, Standing Counsel for the ;

-

respondents has stated before us on instructions. that +ha \
proposal to re-fix the pay of the applicant and to e ffect a‘

the consequenti al recoveries has been dropped by the
respondents, As the 1nipugned proceedingg® has since been
withdrawn, this application has become infructucus and the
samel‘is therefore dismissed as having been become infructuousg,

There shall be no crder as to costs,
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Py K o (Tudl )&

(T .CHANDRASEKHARA REDDY ) “Th.B .GORTHY _
Member (Judl,). Member Addms, ) .
Dated s 27th January, 1994 [ 4
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(Dictated 4in Open Court ) [
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TYPED BY .. ) COMPARED BY

CHECKED =V APFPROVED BY

IN THE CENT' AL A_MINISTRATIVE TRIBUMAL
'YIEZRARAD 3ELICH AT HYDERABAD

THE EON'ILE “R,ZULTICE V.KEELADRI RAO
VICE-CHAIRMAN
AW
THL HON'Z3LE [IK.4.B.GORTHI :MEMBER(A) N
29D

THE HON'BLE MR.T.CHANDRASEXHAR REDDY
MEMZER(JUDL)

£

A

THE, HCH'SBLE MR.R.RAMCARACZS : MEMBER
. (ADMN)

Dated: ;27-//11994. |
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Dispoked of with directions. .
‘ / ] 3 #)
L ‘ —~Dismissed. rih“_al'
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DlSTLl sed as wiﬁhdrawn.

* ) : . Dismisjed for Default,

Re jecte AQVL, rdered.

o order as to costs.
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